[Shri Bduardo Faleiro]

Bills such as mine which are so impor-
tant, :

MR, CHATRMAN: I may inform
the hon. Member that this matter does
not relate to the report which is now
betore the House for adoption. How-
ever, the Government has already been
requested to obtain the orders of the
President regarding the requisite re-
commendation for introduction and
consideration of the Bill mentioned by
the hon, Member. I would request the
Minister of Home Affairs to please look
into the matter,

Now, the question is;

“That this House o agree with the
Twenty.eighth Report of the Com-~
mittee on Private Members’ Bills
and Resolutions presented o the
House on the 28th February, 1979.";

15th December, 1978:—

The motion was adopted.

RESOLUTION RE: REMUNERATIVE
PRICES TO THE GROWERS OF
COMMERCIAL CROPS—Contd. -

" MR, CHAIRMAN: The House will
mow take up further consideration of
the 'following Resolution moved .by
Shrimati Ahilya P. Rangnekar on the
15th December, 1978:— '

“This House expresseg its deep
concern over the fall and continuous
. downward trend of the prices of
commercial crops viz, jute, sugal-
cane, tobacco, cotton, ete., and re-
solves that immediate steps be taken
to guarantee fair prices to the
growers and also a high powered
Committee consisting of the Mem~
bers of Parliament be forthwith con-
stituted to go into the causes of
lower rates of prices of the commer-
cia] crops and suggest measures for
ensuring remunerative prices to the

" growers.”

K Shri Yuvraj to continue his speech...,
He is not ‘present. ‘

A

THE MINISTER OF AGRICULTURRE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Government is
aware that prices of a number of agri~
cultural commodities have maearked &
decline last year, However, there is
no continuous downward trend for all
the commodities mentioned by the
hon, Member. )

At the outset, I must say that we
had a significant rise in production in
1977-78 and the crop outlook for come
mercial crops for the current crop year
is also quite good. For a pumber of
commodities, scarcity and short sup-
plies have given way to abundant
availability. This has caused a f£all in
the prices of certain commodities,

1 will make a brief mention of the
price situation of commodities stated
in the Resolution, and the measures
which Government has taken to stabi-
lize prices.

Regarding jute, the average anmuml
index of jute prices which was 130.0
in 1976-77 had risen to 151.8 in 1977-78.
It means that in 1977-78, the prices
had gone up. In the current year,-
with the arrival of the new crop, the
jute price index came down steadily
to 135.9 in September 1978 but moved,
up thereafter to 145.1 in November
1978. In the last 3 months it has again
come downp to the level of 138.0 on 3rd
Fébruary 1979. It may, however, be.
mentioned that in order to stem any
sharp fall in the prices of jute, Gov~
ernment took measures right from the
beginning of the marketing season.
The Jute Commissioner withdrew the
ceiling on the Tholding of raw
jute stock by mills. It means they
could have more stocks. The Jute
Corporatipn of India wag msked by
Government  $o gear up its machinery .
and to open purchase -centres :in.
remote areas also. The - Corporation
has procured gbout 787,467 bales of Taw -.
just during season . HlI" 10th:
February, 1970 as - compared to only

68,000 bales purchased in 197778, fort -
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aitributable to the prolonged strike in
the jute milig from. the first week of
Jeanuary to 8rd week of February
1979. We may hope that with the. re-
opening of jute mills, there ghould be
mmntintheslﬁuaﬁon.mrd-
ing raw jute, \

So far as sugar cane ig concerned,
the Central Government has fixed a
statutory minimum price of Rs. 10/-
per quintal of cane for a recovery of
8.5 per cent with suitable premium for
higher recovery, This is the minimum
price below which the factories cannot
purchase the cane. However, some
State Governments, viz. Uttar Pra-
desh, Bihar, Haryana and Punjab have
fixed higher priceg with the provision.
that the difference is to be met from
State Government’s funds,

About 50 per cent of the cane nor-
mally goes to the khandsari and gur
units. The Xhandsari units are
licensedq by the State Governments
and there i3 no control by the Central
Government on them. Though there
is no statutory minimum price for
sugar cane in the case of khandsari
units, two State Governments, viz.
Uttar Pradesh and Andhra Pradesh
have fixed Rs. 6/- and Rs. 7.10 res-
pectively as the minimum price for
cane for khandsari units in their
States. In other States: no price for
Khandsari hag been fixed so far. Due
to de-control and the large availability
of sugar in the market, the sugar pri-
ces have settled at a lower level.
There was an apprehension that due
to the low price of sugar, some of the
gugar factories might not start crush-
ing. However due to the mesasures
taken by the CGovernment under the
Sugar Undertakings (Taking Over of
Management) Act, it has been ensur-
ed that almost all the sugar factorlex
started crushing sugar cane by the
normal dates. :

A mentioned earlier, the kKhandsari -

Central Government and it 'is lJearnt
that many of the khandsari units have
not started functioning in spite of
withdrawing the excise duty on
khandsarl. So far as gur is concerned,
this is also under no control or licence.
This is a small scale op cottage indus-
try, and there is no control whatsoever
on this. Inspite of that government
had exiendeq assistance by way of

.with a cash subsidy of Rs. 10 per

quintal on such exports, and permis.

ding thereof, o
that the prices may look up slightly.

Ultimately in view of the inter
three

sweetening agents, these sectors can
derive sustained benefit only through

ing export of sugar to the extent of
6.5 lakh tornnes during 1979, Iliberal
export of molasses and a decision to
create a buffer stock of sugar to the
extent of 5 lakh tonnes. It {s intended
that the benefits of these measures
should be reflected directly in the
liguidation of arrears due to cane
growers. In addition Government
have extended assistance to the Go-
vernment of Utlar Pradesh by way of
a loan of Rs. 20 crores to assist the
cooperative and public “sector face
tories in the state in the payment of
cane arrears, ‘

So far as tobacco is concerned, the
dificulties in marketing and fall in
prices became apparent from the
middle of last year. The main reason
for depression in the market was that
the production of VFC tobaccn rose
sharply from 95.7 million kgs'in
1976-77 to 133.6 million kg. in 1977-78.
The production of bidi tobacco also
marked a substantial rise, Th im-
prove the situation, the government
intervened in the market through the
State Trading Corporation and the Ne

‘4lonal Agricultural Cooperative Mar

keting Federation of Tndia Ltd Tha
NAFED wag asked to purchased woh,
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specially bidi tobacco from the States
of Gujarat, Maharashtra and Karna-
taka on government account. The
STC was asked to buy about 15,000
tonnes of virginia tobacco as against
5,000 tonnes which they had planned
to purchase as normal part of their
commercial activities, The object was
te provide marketing and price sup-
port in a situation of depressed to-
bacco prices, The Tobacco Board has
introduced the Tobacco Leaf Purchase
Voucher System in Andhra Pradesh
and Karanataka tc help the growers
of virginia tobacco in obtaining timely
payment for their tobacco. Various
other measures such as regulating the
production. of virginia tobacco in
Andhra Pradesh during 1978-79 season
and improving the system of tobacco
sales for the benefit of growers were
also taken. These measures seem to
have produced a good effect inasmuch
as the index of tobacco prices (with
1970-71—100 as base) increased from
the level of 135:6 in May, 1978 to
1440 in January, 1979. In the
first week of February the price has
shown a decline and the index for 3rd
February. 1979 was 139.6 Government
is keeping a close watch on the situa-
tion.

Regarding cotton, the index numbers
showed a decline during September-
October 1978 and showed g recovery
in November 1978. Thereafter, again
the prices have shown a decline and
the index as on 3rd February, 1979
was 162.6 as compared to 178.7 in
February last year. The fall in prices
of long and extra-long staple varieties
is less but it is more in the case of
medium staple varieties. The Govern-
ment have taken a number of measures
to ensure that prices are maintained
at reasonable levels and the purchase
of cotton is activated to the advantage
of growers. Some of these measures
are: relaxation in stock limits to be
held by mills and traders. They can
have larger stocks, they can purchase
more in the market and #hey can
compete with other buyes. %hen the
other thing is the removal of restric-
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tiong on intra-trad transactions. Then,
enlargement of the role of the Cotton
Corporation of India to include nof
only purchase for NTC but also com-
mercial purchases for non NTC mlll!i*
and buffer stocks, Permission to f !
Cotton Corporatlon of India and
Gujarat State Cooperative Marketing
Federation for export, of 2 lakh bales
of previous season’s cotton which w
not saleable in the domestic mark
the lifting of the ban on export
Bengal Desi cotton, soft cotton 'w:
and yellow pickings and the pe
sion given for export uptil now
70,000 bales of Bengal Desi cotton.

(vi) In addition to these exp
has been decided to permit export
1.5 lakh bales of staple cotton of s
fied varieties during the current co
season through Apex Marketing S
ties of the concerned cotton
States and Cotton Corporatis
India.

(vii) Imposition of import
Rs. 1.32 per kg. and a correspe
hike in excise duty in respect
cose staple fibre.

(viii) Rescinding of the
enjoining on the industry
sory use of minimum of 10
non-cotton fibres. :

SHRI NATHU RAM
‘(Nagaur): If you look at
other commodities, the w!
of stability goes to the n
The farmer is looted in the'
stages.

SHRI SURJIT SINGH
That is what has been sta
the members and that is w.
replying to. Thess meas;
been taken not just now but
last two months. In some 3
has come into the marke
areas, it is now coming in
In some areas, it has just |

Regarding potatoes 2
measures have been tz
the measures which ha
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not paying the proper price. This is
something which is now brewing up.
They are detaining the money. They
are not paying it. It never happened
for the last 35—40 years, Madam. Now,
under one pretext or the other they
are withholding payment, The result

:
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MR, CHAIRMAN: You wish to
withdraw?

SHRIMATI AHILYA P, RANGNE-
KAR: Yes, Madam.

MR. CHAIRMAN: Does she have
the permission of the House to with-
draw the Resolution?

SOME HON MEMBERS: Yes.

The Resolution was, by leave, with-
drawn.

16.06 hrs.

RESOLUTION RE. WAGE NEGO—
TIATIONS OF PUBLIC SECTOR
UNDERFAKINGS

MR. CHAIRMAN. Now we go to.the
next resolution by Shri Robin gen.

SHRI DINEN BHATTACHARYA
(Serampore): 1 have been authorised
by Shri Robin Sen to move the resolu-
tion standing in his name.

I beg to move:

“This House expresses it grave
concern at the non-implementation
of the assuranceg given by the Gov-
ernment on 26 June 1978, to the
central trade unions on the eve of all
India strike of public sector em-
ployees which was organised on 28
June 1978 to the effect that the
Bureau of Public Enterprises would
riot interfére in wage negotiations of

" public sector undertakings and the-



